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ORDER 

 
 This is an Application to condone the delay of 34 days in filing the 

Appeal as against the main Order dated 26.12.2012.  

 
 The learned counsel for the Applicant/Appellant has made the 

following submissions giving explanation for the delay.   

 “The Applicant did not participate in the public hearing, but the 

Applicant came to know about the impugned Order dated 26.12.2012 

only on 13.02.2013 through “Industrial Sources”.  Thereafter, Appeal 

was drafted and after observing all the formalities the Appeal has been 

filed before this Tribunal on 15.03.2013. That was how the delay of 34 

days was caused”.   
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 However, the learned counsel for the Respondent stoutly opposed 

the Application on the ground that the explanation for the delay between 

the period 26.12.2012 and 13.02.2013 has not been explained 

satisfactorily.   

 
 As pointed out by the learned counsel for the Applicant, it is 

noticed that immediately after the Applicant came to know about the 

Order dated 26.12.2012 in February 2013, it filed an Application for 

certified copy on 13.02.2013 and got the copy of the Order and thereafter 

the Appeal was filed on 15.03.2013 and therefore, it cannot be said that 

34 days delay is the huge one.  

 
 In view of the above explanation given by the learned counsel for 

the Applicant and in the light of the affidavit filed by the parties, we feel 

it appropriate to condone the delay as sufficient cause is shown.  

Accordingly, the delay is condoned.  

 
  The Registry is directed to number the Appeal and post the matter 

for Admission on 18.07.2013. 

 
 
   (Rakesh Nath)        (Justice M. Karpaga Vinayagam) 
Technical Member      Chairperson 
Ts/vs 


